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4. For the reasons given above, I accept this petition and quash 
the notification dated September 22, 1967. There shall be no order 
as to costs.

S.C.K.

Before B. S. Dhillon and J. V. Gupta, JJ.

BHOLA SINGH,—Petitioner, 
versus

LACHHMAN DASS,—Respondent. 

Civil Revision No. 2225 of 1978. 

September 3, 1979.

Haryana Relief of Agricultural Indebtedness Act (18 of 1976)— 
Sections 2(f) & (g) , 5, 8 and 19—Proceedings not initiated before 
the Debt Settlement Officer—Suit for the recovery of an alleged 
debt filed in a Civil Court—Jurisdiction of the court—Whether 
barred—Section 19—Scope of—Objection regarding jurisdiction of 
the Civil Court if raised—Procedure to be followed by such court— 
Stated.

Held, that before the jurisdiction of the Civil Court is barred 
under section 19 of the Haryana Relief of Agricultural Indebted
ness Act, 1976, it will have to decide whether the debt will be deemed 
to have been duly discharged under the provisions of the Act or while 
executing a decree passed by a Civil Court, whether the judgment- 
debtor is a debtor as contemplated under section 2(g) thereof. If a 
court, after giving the parties an opportunity to lead evidence, comes 
to the conclusion that either the person is a debtor or the debt will 
be deemed to have been discharged under the provisions of the Act, 
then it will stay its hands to proceed with the matter further. The Act 
nowhere provides that it is the sole jurisdiction of the Debt Settle- 
ment Officer to decide these matters under the Act. Of course, any 
decision given by him on these matters shall be final and will not be 
called in question in any court but in the absence of any such decision, 
the Civil Court, will be competent to go into the matter to decide 
these matters, i.e. whether the debt will be deemed to have been 
duly discharged under the provisions of the Act or the person against 
whom a decree passed by a Civil Court is being executed is a debtor 
or not. The Act nowhere provides that these matters can only be


